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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 05.08.2026
# CNR No. DLHC010932852025

+ CRL.REV.P.(MAT.) 511/2025, CRL.M.A. 34890/2025, CRL.M.A.
34891/2025 & CRL.M.A. 34889/2025

TUSHAR SHAH . Petitioner

Through: Ms. Harsimran Kaur Rai, Mr.
Harpuneet Singh Rai and Ms. Shipra
Yadav, Advocates.
Versus
ANJANASHAH .. Respondent

Through:  Mr. Akash Nagar and Ms. Rushiba,
Advocates with respondent in person.

CORAM: JUSTICE GIRISH KATHPALIA

JUDGMENT (ORAL)

1. Revisionist has assailed order dated 09.09.2025 of the learned
Principal Judge, Family Courts, New Delhi whereby, the revisionist was
directed to pay monthly interim maintenance of Rs. 30,000/- to the present

respondent.

2. Today is the first effective date, since all through the matter could not

reach till even late evening for hearing.
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3. Learned counsel for revisionist assails the impugned order mainly on
the ground that the learned Family Court failed to adjust the maintenance
awarded in the other proceedings. It is contended by learned counsel for
revisionist that prior to the proceedings that led to the impugned order, the
present respondent had filed proceedings under The Protection of Women
from Domestic Violence Act in which the learned Magistrate awarded
monthly maintenance at the rate of Rs.13,000/-. According to the revisionist,
while passing the impugned order, the learned Family Court ought to have
adjusted that amount of Rs. 13,000/-, which has not been done, so it is a case

of unjust enrichment.

4. Learned counsel for respondent appearing with respondent in person
on advance intimation accepts notice and on instructions in all fairness
concedes to the argument advanced on behalf of the revisionist. Learned
counsel for respondent submits that in the interest of expeditious disposal,
this petition may be disposed of with consent and the impugned order be
modified to the extent that the interim maintenance be awarded at the rate of
Rs. 17,000/- per month so far as the proceedings pending before the Family

Court are concerned.

5. Accordingly, with consent of both sides, the impugned order is
modified to the extent that the revisionist shall pay monthly interim
maintenance to the present respondent at the rate of Rs. 17,000/~ from the

date of filing the maintenance petition till its disposal. However, it is made
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clear that the amount of Rs. 13,000/- towards monthly maintenance fixed in
the proceedings under The Protection of Women from Domestic Violence

Act shall remain applicable as it is.

6. The petition and the accompanying applications stand disposed of.

Digitally signed by GIRISH KATHPALIA

KATHPALIA Zzscss
GIRISH KATHPALIA
(JUDGE)
AUGUST 05, 2026/dr
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